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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 1144 OF 2024

IN THE MATTER OF:

'SHRI MOI—IAN SINGH BAGRI ... APPLICANT

VERSUS
"*STATE OF UTTARAKHAND & ORS. ... RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 02, SECRETARY
IRRIGATION, UTTARAKHAND GOVERNMENT

I, Jai Lal Sharma, S/o Late Sh. B. R. Sharma, aged about 58 years,
presently working as Joint Secretary, Department of Irrigation, Government
of Uttarakhand, having my office at Dehradun, Uttarakhand, do hcreby
solemnly affirm and state as under:

1. That I am the deponent herein and am well conversant with the facts
and circumstances of the present case. [ am competent to depose this
affidavit.

2. That as per letter number 1385/S.K.R./Courtcase/NGT/dated

10.02.2025 issued by the Executive Engineer, Irrigation Division,

A Rudraprayag, it is informed that an application was submitted by the

plicant before the Hon'ble National Green Tribunal, New Delhi,

régarding the disposal of debris from excavation work for road and

R Bri ge construction undertaken by PMGSY, Irrigation Division,

~ # Jakholi and Bridge and Roof Company (India) Limited on Semalta-

‘ r jl{na Dungra Motor Road and Bhardari Gad bridge. The same was

el ?1’ gistered as Original Application No. 1144/2024. A true copy of the

" letter dated 10.02.2025 is annexed hereto and marked as ANNEXURE
A-1.

3. That in relation to the said original application, this Tribunal vide
order dated 19.11.2024, constituted a Joint Committee and directed
as follows:
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"The above committee shall visit the site, collect relevant
information, and if finds violation of environmental laws, identify
the violators and submit Jactual report within one month. "

A true copy of the Order dated 19.11.2024 is annexed hereto and
marked as ANNEXURE A-2.

District Magistrate, Rudraprayag. A true copy of the joint inspection
report dated 31.12.2024 is annexed hereto and marked as
ANNEXURE A-3.

On the basis of the said report, finding violations, this Hon'ble
Tribunal issued a notice on 08.01.2025 and directed the respondents

5. That the Uttarakhand Pollution Control Board, Dehradun, vide letter
no. UKPCB/HO/SA-183-828/2025/1520 dated 15.01.2025, sought
details regarding the total amount of debris generated during road
construction, the amount of debris disposed of at designated disposal
sites, the quantity of debris that entered Bhardari Gad, the affected
area, and a time-bound action plan for mitigation. A true copy of the
letter dated 15.01.2025 is annexed hereto and marked as ANNEXURE
A-5,

6. That in response, the Office of Executive Engineer, PMGSY Irrigation
f, ~~~~~ Division, Jakholi, through letter number 2261/PMGSY/S.K. dated
9.01.2025, submitted a report indicating that approximately 1800.00
“ cublic meters of debris were generated, affecting an area of about
7600100 Square meters. To mitigate the impact, additional wire
;”Qwag-s/ walls were being constructed parallel to Bhardari Gad and at
E. Y'disposal site.A true copy of the letter dated 29.01.2025 is annexed
c¢to and marked as ANNEXURE A-6.

R o ot

7. That in connection with this matter, Bridge and Roof (India) Company
Limited, PEU, Rudraprayag, through letter number
B&R/NZ/71123/PMGSY-RUD /091 dated 06.02.2025, informed its
higher officials that a temporary ramp had been constructed with 643
cubic meters of debris for facilitating movement of workers and
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machines used in bridge construction. A true copy of the letter dated
06.02.2025 is annexed hereto and marked as ANNEXURE A-7.

8. That from the foregoing paras, it is evident that further action in this
matter is to be undertaken by the Uttarakhand Pollution Control
Board, Dehradun, the Executive Engineer, PMGSY Irrigation Division,
Jakholi, and Bridge and Roof (India) Company Limited, PEU,
Rudraprayag. Therefore, the answering Respondent may be deleted

P - from the array of parties as no action is to be taken by them. However,
P o . ' . -
N If this Hon’ble Tribunal directs the answering Respondent to carry out

any action, it will abide by i,
Y

PP OOT—

DEPONENT

VERIFICATION

I, Jai Lal Sharma, the deponent above-named, do hereby verify that the
contents of the present affidavit are true and correct to the best of my
knowledge and belief, and nothing material has been concealed therefrom.

Verified at on zg:émday of February 2025,

p
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282 STATHI 7~ 2.

Item No. 06 Court No. 2
BEFORE NATIONAL GRE_EN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No, 1144/2024
Mohan Singh Bagri Applicant
Versus
State of Uttarakhand Respondent
Date of hearing: 19.11.2024
CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: None
ORDER

1. Letter petition dated 27.01.2024 sent by Mohan Singh Bagri, Village

Semlata, Patti Bhardar, Block Jakholi, District Rudra Prayag has been

registered as Original Application (hereinafter referred to as '‘OA’) under
Section 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as WGT Act, 2010") in exercise of suo-moto jurisdiction in view
of law laid down by Supreme Court in “Municipal Corporation of Greater

Mumbai vs. Ankita Sinha & Ors.” reported in 2021 SCC Online SC 897.

2. Complainant has said that road construction was carried out under
Prima Minister Gramin Sadak Yojna at Semlata, Kafna, Dungra Motor
Marg and a bridge at Bhardari Gad but construction and demolition waste

and muck has been dumped by agency carrying out construction activities

in river affecting two gharats (water mills). Though 10 dumping yards were

" to be created but the same were not provided by construction agencies and

environment is seriously damaged during the course of above construction.

3. In our view, prima fucie a substantial question relating to

environment due to implementation of Enactments specified in Schedule 1
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to NGT Act, 2010 has arisen. However, before taking any further action in
the matter, we find it appropriate to obtain a factual report for which we
constitute a joint Committee comprising:
1. District Magistrate, Rudra Prayag
ii. Uttarakhand State Pollution Control Board (hereinafter
referred to as UKPCB))
1, A representative of Principal Secretary, Irrigation Department,

Uttarakhand not below the rank of Executive Engineer.

4, District Magistrate, Rudra Prayag shall be the nodal authority for

coordination and compliance.

5. The above Committee shall visit the site, collect relevant information,
and if finds violation of environmental laws, identify the viclators and

submit factual report within one month.

6. List on 08.01.2025.
_ V/ Sudhir Agarwal, JM

> Dr. Afroz Ahmad, EM
~ November 19, 2024
QOriginal Application No. 1144 /2024
SN
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Item No.l1 Court No. 3
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.1144/2024 ’
Mohan Sing'h Bagdri Applicant
Versus
State of Uttarakhancl Respondent

Date of hearing: 08.01.2025

CORAM:  HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

M Applicant: None for the applicant, ' : |
O Respondents: Mr. Dhruv Tamta and Mr, Nishchay Dutt, Advocates for State of

1. Vide order dated 19.11.2024 this Tribunal coristituted a Joint

Committee with direction to submit report.

2, In comp]iance thcregf, report dated' 04‘.01f2025 of the Joint

Committee has heen filed the District Magistrate, Rudraprayag,

3 In view of the averments made in the application angd observations
made in the report of the Joint Committee, we consider it appropriate to

g have response of (1) State of Uttaralkhand through Secretary, Environment

g Department, Govemmc,:__ntl-:;_fl"{it-f:".:...ff:"#falghe?slld, {2) Principal Secretary,

Irrigation Dcpartmcxj;;tg, h r(fi_‘;,::ﬁ;[__(::rrxrr,}!fm'-‘ » of i‘-.f_Uttaralchand, (3) District
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Pollution Control BO&m(UKSPCB) ) M/s. Vijay Builder, Hotel Vijay

Palace, Kedarnath Road, Tilwara, Rudraprayag and (6) M/s, Bridge and
Roof Company Ltd,, B-22 oud Floor, Himalaya House, K.G.Marg,
Connaught Place, New Delhi, whe stand impleaded as respondents No. 1
to 6. The Registry is directed g prepare and attach memo of parties to the

application and issue notices tp respondents No. 1 to 6 requiring them to

file their reply/response at least three days before the next date of hearing

fixed.

4. Notice be served on M‘/s Vijay Builders through the District
Magistrate, Rudraprayag and for this purpose notice issued to M/s Vijay
Builders be sent to the DlStI‘JLt Maglstrate Rudraprayag by E-mail for
getting service of the sam'c cf_fcc:tec_l on it and sending his report in this

regard

8. List on 14.02.2025 for 1"1_._1_rther hear.ing.'

9. A copy of this orde1 and notlce ISbuLd to M/ s Vijay Builders be sent

to the D1str1ct Maglstrate, Rudraprayag by emaﬂ_ for requisite oomphance-

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
January 08th, 2025

0.A. No. 1144/2024
M

il
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T QuE R BRIDGE AND ROO PANY (INDIA) LIMITED 2393 ,, MMM o) ﬂ;};

AND R ‘ |
(HITET TERY &1 T 3GAH)/ (A Government of India Enterprise)

o o 16 ) o
Sl 58 (FVIMEU: 7 CIN: U27310WB1920G010036010)

. . :06.02.2025
Rel: B&R/NZ/71123/PMGSY -RUD/DI) Date: 06,02.2

To,

The Supenintending Engineer,
PWD-PMGSY,
Gopeshwar(HQ-Gauchar)
Uttarakhand

Name of work: Construction & Malntenanco of 70 nos, Bridges in Sfate Q_!___Ut_l_gﬁ____.._..-'ﬂﬁ'fm‘l:

Ref: 1- MOU dated 22.09.2021
2« Your letter no. 35/47 YaTa.-PMGSY/2025 dated 03.02.2025
3- Your lelter no. 157/18 YaTa.-PMGSY/2026 datod 03.02.2026
4- Your letter no. P1-3 (Personal/Government)/lURRDA/2024-25 dated 13.01.2025

Sub: Regarding disposal of excavated materials of Bridge Construction Work In Adarl Gaad of Semalta- Kafna MR undar PMGSY.

Dear S

witn reference 1o the above cited letters and the captioned subject, this is to inform you that the construction of
neef Guwder Bridge of 30 M SPAN MOTOR BRIDGE AT CHAINAGE KM-1.50 ON SEMALTA SATNI KAFNA
OTOR ROAD |, Dist. Rudraprayag was awarded to M/s Khara Contractors vide LOA number

BP RHOIT1123/PMGSY/UK/PKG-16/LOA/G88, Dated 03.03, 2022

~fer getting the benchmark and approach road frcm PMGSY Irr;ganon Dmsjonwakhoh in January 2023, our
contractor started their work. We did not find any Gharat (water mill) near the bridge project site during the

commencement of construction work (Picture attached).
L joint inspection has been conducted at 30m Span Steel Truss Bridge at KM 1 5 on Semata-Kafna-Satni

o

YR UT10128) site on 11.12.2024 as per the DM/Rudraprayag office order number 901/33-10 (2024-25)
=id (62122024 in presence of EE!F’MGSY Rudraprayag. SDM!Rudraprayag and the officers llsted in the DM

fice order

Now, duning inspection it was found that dunng the construchon work lhe contraclor had done excavation work
o e panks of the river for foundation work. The excavation has yielded about 643 cubic meters of soil and
smazii bouiders which they have used fo prepare temporary ramps (Picture attached) to facilitate the movement of
isowurers, excavators and other con strucnon eqmpment durmg the constructlon work.

Q'.\

Trise for your kind information and nec_essary action pleasg.'

Thanung You,

Fur. BRIDGE &ROOF CO. () LTD.

Head- PIU-Rudraprayag
' e : RN TS
Cc | CE JURRDA, Dehradun.. oo e FRryour kind information please. %\TAR 55_:‘\%“;,/ '
CEPUGSY, Gharwal Zone, oehraauu Foryourkind information pleage,
L;GM (NyBER ; .. For your kind information please.
Wlage ﬁ«-maua Rudmprayag Poryour kind mformdtson please

Monan 556911 8393“
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FORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCIL, NEW DELI
ORIGINAL APPLICATION No. 1144 OF 2024

Bt

£
i
§

Mohan Singh Bagri Appellant(s)

Versus
Resporndent(s)

Stare OF Uttarakhand

) YWe  State of Uttarakhand, the z\ppcllunl(s)ﬂ‘uiilinm‘:rs{s]r‘i{cﬁpnlidtnl(s}f
intervencr(s) of the above Appeal/Petition/ Reference do hereby appoint and retnin Sri
Dhruv Tumta. Advocate of the Supreme Court to act and appear for me/us in the above
matter and 1o conduct or defend the same and to appear [n all proceedings that may be taken
in respect ol‘any npp]icatinn connecied with the same or any decree or arder Imggcd therein,
obtain return of

including proceedings in taxation and application for Review, to file and
documents, to deposit and receive money on myinur behalf in sald matter and to represent

me/us and to take ull necessary steps in the above matter. UWe agree, to ratify all uels done
by the aforesaid Advocate in pursuance of the authority.
Dated this the= day of December, 2024,

ACCEPTED

Mr. Dhruv Tamia,

Pancl Advocate, }{i‘\s’*”ﬂ\

331, M.C Shetalwad Block, (Rajesh\Kumar) St "@‘{R)
Supreme Court , Joint Sccretary & LL.R.  wym wifm

New Delhi-110001 Government of Uttarakhund =078 TQ I faf gl
Mo.-9899989917 APPELLANTS/PE FITIONERS/RESPONDE R & 41

ﬁ.fé',I.;?:._z,g_szil,g;zgj.af99ar_-_i[;_ié;ilo_,u!.lxz;zl-;.:_cazm.

MEMO OF APPEARANCE

To,

The Registrar,

National Green Tribunal,

New Delhi.
Sir,

Please enler my appearnce in the above mentioned case on behall of the
Petitioner(s)/Respondeni(s).

Yours laithfully,

_\ {(Dhruv Tamta)

Advocate for the
Petitioner(s) Respondent(s) Appellany(s)

Cnmsnananl lan
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ORIGINAL APPLICATION NO. 1144/2024 Mohan Singh Bagri Versus State of Uttarakhand & ORS.

From dhruv tamta <tamtaadvocates@outlook.com>
Date Fri 2/14/2025 2:28 PM

To mohans.bagari1958@gmail.com <mohans.bagari1958@gmail.com>; Singhrawat.akhilesh@gmail.com
<Singhrawat.akhilesh@gmail.com>; MVERMADV@YAHOO.CO.IN <MVERMADV@YAHOO.CO.IN>

I 1 attachment (7 MB)
Affidavit R2.pdf;

To,

Mohan Singh Bagari
mohans.bagaril958 @gmail.com

MUKESH VERMA ADV FOR — UKPCB- RES. NO. 4
MVERMADV@YAHOO.CO.IN,MVERMADV@GMAIL.COM

AKHILESH SINGH RAWAT-RES. NO. 5
99109088007- Singhrawat.akhilesh@gmail.com

Sir

Please find the attached of Affidavit on behalf of respondent no. 02, Irrigation Department Govt. of
Uttarakhand in above noted matter.

regards

Dhruv Tamta
Advocate
+91-9899989917

Disclaimer: The content of this electronic communication is intended solely for the use of the individual or entity to whom it is addressed and any
others who are specifically authorized to receive it. It may contain confidential or legally privileged information. If you are not the intended recipient
you are hereby notified that any disclosure, copying, distribution or otherwise placing reliance on the contents of this information is prohibited and
may be unlawful in certain legal jurisdictions. If you have received this communication by error please notify the sender immediately and then delete
it from your system.

Security Warning: Although this e-mail and its attachments are believed to be free from any virus, it is the responsibility of the recipient to ensure that
they are virus free.

é Please consider the environment before printing this e-mail.
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